
CENTR AL ADMINISTR ATIVE'TRIBUNAL 
BANGALORE BENCO 

Second, Floo,r, 
—Commercial Complex, 

Indiranager, 
Bangalore-560 038. 

Dated: - 3 S E P 1993 

APPLICATION NO(s). 600 of 1993 and 674 to 685 of 1993. 

Ap2licant(S2 H.N.Vemadev in O,A,No,6bO/!Ms22D~2D1j21 
Secretary, a'nd -ff.-1T.-MTSAdrs she kare & 11 Others in 

O.A.No.674 to 665 of 1993. - 	V/s. M/o.Defence.N.Delhi andOthers. 
lip 	To 

1 	Sri.M.Narlayana Swamy, 
Advocate.;No.844,, 
Upstairs.Fifth Block, 
Raja jina gar, Bangalore-1 0, 

2. Sri.M.S.Padmarajaiah, 
Central G~ovt.Stng.Coupsel, 
High Court Building, 
Bangalore;-, 1. 

SUBJECT:- 

Please find enclosed herewith a copy of the ORDER/ 
STA.Y/INT'ER-IM ORDER.passed-by-this-Tribunal in the above said 

.18-08-93. aPplication(s) on 

N 

Y REGISTRAR 
JUDICIAL BRANCHES 



~CE NTR BEFORE THE 	AL ADMI,NISTRATIVE,'TftIBUNA-L 
BANGALORE BENCH, BANGALORE-. 

BATED T44IS DAY THE IBTH OF AUGUST g.1 993 

Present,~: Hon'ble Justice Mr.P.K.Shyamsundar Vice 
Chairman, 

APPLICATION NOS.600 	674 TO 685/1993 

1, H.N, Vamadev 

H.K. Chandrashekhara 

B. Gurumurthy 

N. Sairam 

(working as Senior Scientific 
Assistant, P.E.T. 'Divisiong 
Aeronautical.Development Estt. 
Bangalore) 

M.T. Thomas 
Senior Scientific Assistant 
FTTf Division 
A*D*!E. 9 
Bangalore 

6. B. Ram 	
4 

Senior Scientiftc Assistant g I 
T.M.15., Divisiont 
Aeronautical Development Estt. 
Bangaloso- 93 

7,. H,V~, Jayashankara 
SeniorScientific Assistant. 
Simul lation~'Divfsion' 
Adronautical Devel:opment Estt. 
Ban alore 	75 

B. 8 " Venkatesh 
Senior Scientific Assistant 
EETt Division 
Aer bnautical Development Es tt. 
Ban~alore 9 

9.. M..Maria Arul Anandan 
Senior Sciehtieic Assistant 

Applicant -.1 
(in A.No.600/93)_ 

Applica t-2 
(in A.No.67433) 

Applicant-3 
(in A.*No.675/93- ) 

Applicant-4 
(in A . No. 676/93) 

(i . Applicant 
n A.No.677/93) 

' 
Applicant 

in A.No'.678/93) 

Applicant. 
in A. 

. 
No.679/93)1 

Applicant (i 
n A. 

. 
No.680/93) 

Applicant 
(in A.- No.681/93) 

V 	P. A r 	 Hegde 'T 

	

	 Applicant 10. Sur0sh T . 
Senior Scientific Assistant (in A.No.682/93) 

(Simulation Division,, Aeronautical. 
Development Establishment g Bangalore) 

-C;x 	 1 V . Seetharam.an  
Segior'Scientific Assistant 	 cag~ APW 
FMCE Di%iisicn.,,, A.D.E 	 (in . A. o..66 93 

4 Av_G 
Bangalore 



- 2 - 

S. Vijayamma 
Senior Scientific Assistant, 
EETC Division, 
Aeronautical Development Eett. 
Bangalore - 75 

G.S. Vijaya Kumar 
Scientist B 
SIM Division, 

0 

Applicant 
(in A.No.684/93) 

Aeronautical Development Eatt. 	 Applicant 
Bangalore 	 (in A.No.685/93) 

Shri M.N. Swamy - Advocate 

V, 
TO The Government of Indiap 

rep. by its Secretary to 
Government, 
Ministry of Defence, 
South Block, 
New Delhi 	11 

The Scientific Adviser & 
Director GeneRAlq 
R&D Organisation, 
South Block, 
New Delhi — 110 Oil 

The Director, 
A.D.E. C.V. Raman Nagar, 
Bangalore — 92 	 Respondents 

Shri M.S. Padmarajaiah — Advocate 

These applications have come up today 

before this Tribunal for orders. Hon'ble Justice 

Mr.P.K. Shyamsundart Vice Chairman made the 

following: 

0 R D E R 

These cases were posted for h9aring 

on 20.9.93. Since similar cases have been 

disposed off today i.e. in O.A.Nos.320/93,, 322/93, 

323/93 and 324/939 with the consent of both 

parties, I have re-posted this case to today iy,A~ 



3 

and t~reated it as listed for today. Following 

the order made in OAe referred to supra, I 

direct the Department to consider the claim 

of the applicant for awarding. the benefit of 

the judgmept re-ndered in Pinto's case referred 

to in~GAs referred to supra. The Department 

will take a decision in this behalf within 

three,months from,the date of receipt of a-copy 

of this order. No costs. . 	I 

VICE CHAIRMAN 

COPY 

Wq 	
si~vlu ~iqff,025 



T, 

CENTRAL - ADM INIStRAT IVE -TRIBUNAL 
~-%BANGAL ORE BETcH - 

Second Floor p 
Commercial Complex, 

Indirana g*ar 

Mi-:~ -cellantious-61?212.t~2'~g9Z21_in 	Bangalore-38,,. 

Date'd:. 	 VOA 8 MAR 
6kPPL ICAT I-ON NO(S-) ~600/93 and 674 to 685 of 1993. 

RR P 	H.N -Vamadev - and K.K. Pt ICA NTS: 	 V/S~IEISPQNUENTS: Secret aryp M/O.Def ence, Chandrashekara and;~11'Others- N.Delhi and Others. 

TO. 

Sri-M.Nar,ayanaswa~my,,Advocatep 
No1.844,Upst_airsqFif.th Block, 
l.7t0-G-11Aa1n,R*aj ai in agar, Bldre-10'. 

Sri-M.S.Padtnarajaiah,Sr.C.G.S.C. s 
High Court Bldg,~'Bangalore—l- 

SUBJECT:—'Forwardinq of copies of.the Or * de.is passed by 
the Central Admini6trative Tribunal 8'angalor.e. 

"ilk 	 . —Xxx— 

Please' f '~ind enclosed hereuith a copy of the 
ORDER/STAY ORDER/INt.ERIM ORDER/, Pa s' Ped by this Tribunal 
in the abo ve mentioned aPPlic.a't ion(s) on28-02-1994 

CDEPUTY REG ISTRhR 
JUDICIAL BRANC-14ES. 

gm* 



A 1V 	*6 A In th Canfr'nl AAm;ni fr':f* P Tri n 

. .... ...... . ............... 	................ - 

ORDER S*HEET (contd) 

Orders of Tribunal 

(PKS)VC/(VR)M(A) 

FEBRUARY 28,1994. 

ORDER ON M.A.NO.20 OF 1994 

We have heard the learned standing 

counsel, apropos this application seek-

ing more time to comply with the direc-

tion of this Tribunal. The judgment 

of the Tribunal, under reference~ has 

since. been upheld by the Supreme Court. 

In that ,§ituation we think that the 

Governmerit should be more than anxious 

'to 	c6mply.- with-, the directions of the. 

Tribunay subsequently a 
. 
ffirmed by the 

Supreme, Court. But, - then from &hat 

we~~are told to-day and from the.records 

produced before us there does n 
. 
ot appear 

to be~ any. anxiety. on the part of the 

administration to comply with the orders 

.of this Tribunal, subsequently upheld 

by the Supreme Court. as well. While 

we must record our strong dissent and 

e xpress our displeasure regarding the . 

delay involved in the implementation 

of the Tribunal's 'order, we however 

accede to the emphatic plea made by 

the learned Standing Counsel for more 

time. Acceeding to his request for 

. 
Date 
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Office Notes 
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C& 

further extension of time,we grant 

four months time to comply with the 

orders as from to-day. We make it 

clear to the learned Standing Counsel,e,,~ 

through him to his clients, that on 

no account any further extension of 

time will. be  granted. . Let a copy of 

this order be made available to the 

Government counsel. We direct that 

one more application of a similar nature 

said to be pending in O.A,.No.9/94 but 

listed before the other bench is ordered 

to be brought before this Bench and 

disposed off in like terms. 

'KMEi(A) 	 VICE-CHAIkMiN. 

PSP- 

TRUE COFV 

SECTION OFFICER 
6~.wTVAL AP_7M"""'7M4'qMJE 

SE'NCK 
VA~! !A LO RF 


